Title: Requests the Central Government to give instruction to the Government of Maharashtra to stop the 1llegal
deportation of Bengali speaking people and need to give them protection.

SHRI HANNAN MOLLAH (ULUBERIA): Sir, with great anguish, I am raising this matter. I want to know
from the Government whether the Bengali speaking Muslims have any right to stay in this country or not. Many
of those people who were licking the boots of the British imperialists are ruling the country. But the sons and
daughters of those people who gave their lives in the gallows are being treated as foreigners. Rabindranath
Tagore got the Nobel Prize for our country through his writings in Bengali. Today, if somebody speaks in
Bengali, he is being branded as a Bangladeshi. What is happening? During the last ten days, barbaric things are
happening in Mumbai.

">SHRI TAPAN SIKDAR: This is not correct. Action is being taken against the infiltrators and not against the
Bengali speaking people.

SHRI HANNAN MOLLAH : People of my constituency have nothing to do with Bangladesh. But they have
been deported from Mumbai to Bangladesh. How long will it happen? If somebody speaks in Bengali language,
the Maharashtra Government and the Police are catching them.

MR. CHAIRMAN: Shri Mollah, what do you want the Government to do?

SHRI HANNAN MOLLAH : The deportation should be stopped. Every year, it is happening. We know that
there are some infiltrators. They must be stopped. But in the name of infiltration, you cannot deport genuine
people. ... (Interruptions)

How long the Indian citizens will be treated as foreigners in this manner? [ urge upon the Government that such
illegal deportation should be stopped. (Interruptions)

MR. CHAIRMAN: How can I compel the hon. Minister to react? I cannot do it.
... (Interruptions)
MR. CHAIRMAN : I am on my legs. Please take your seat, Shri G. M. Banatwalla.

The Chair has no authority to ask the hon. Minister to react even on a single matter raised during "Zero Hour'.
But every one of you has raised this matter and the hon. Minister is kind enough to react.
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">SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH-WEST): A serious allegation has been made. The
people of West Bengal are very much concerned and the news item is sometimes being projected in the
newspapers also that Bengalis are being tortured and humiliated. The Bengalis who are coming from Bangladesh
are being treated in a different way, in a very humiliating way. If it is really a fact, the Central Government
should come out to protect the Bengalis and the State Government of Maharashtra should be immediately given
proper instructions that such type of humiliations should not be allowed. No such attempt should be allowed to
be made. The Bengali speaking people should be given full protection.
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... (Interruptions)

MR. CHAIRMAN : Please hear the hon. Minister. This is what I am telling you. The moment the hon. Minister
speaks, you interrupt. How can the hon.Minister give his reply? Please hear the hon. Minister fully.
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MR. CHAIRMAN Please take your seat.
... (Interruptions)
MR. CHAIRMAN: Wherever such cases are found in your constituency, you please give it in writing. Shri

Hannan Mollah has said about it. You please write about it to the Home Minister. You may even write to the
Parliamentary Affairs Minister. They will take action.
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MR. CHAIRMAN: You give it in writing. He says that if there is any such complaint, it will be judiciously gone
through and enquired.
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SHRI TAPAN SIKDAR : They raised the same question several times. But they have failed to submit any proof
any time. That is their position...(Interruptions)

MR. CHAIRMAN: Shri Ramdas, please resume your seat.
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